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HrGH COURT FORM NO.(J) 2
HEADING OF JUDGMENT IN ORIGINAL SUIT/CASE-

IN THE COURT OF THE ADDL. DTSTRICT JUDGE -2(FTC)
TINSUKIA

District

Present

: Tinsukia

Sri J.K Das (A)S),
Addl. District Judge-2,
Tinsukia.

U/s. 13(iaXib) of Hindu Marriage Act, 1955.

Sri Umesh Singh(36 Yrs.),
S/o. Late Tir Singh,
R/o Dighalibari Gaon, Dinjan,
P.O, P.S. Chabua, Dist. Dibrugarh, Assam.

- Versus -
Smt. Priyanka Prasad(Singh), (25 Yrs.),
Wo Sri Umesh Singh,
R/o. Steelworth Boruah Line,
Near Sai Motors, Makum Road,
P.O. Hukanpukhuri,
P.S. & Dist. Tinsukia, Assam.

This suit came for final hearing on
Date of Judgment a

I

Petitioner/(Husband)

Respondent(wife).

26,O8.2022,
26.08.2022.
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Appeared :

For the Petitioner : Sri R. Sah,

For the Respondent : Sri K. Gupta.

And having stood for consideration

Court delivered the following Judgment.

to this day the

JUDGMENT

1) This suit is filed by petitioner, o Sri Umesh singh

against the respondent, smt. priyanka prasad(singh), U/s.

13(1Xia) and 13(1 (ib) of the Hindu Marriage Act, 1955 for
grant of decree of divorce by dissorving the marriage

lemnized between them on t7.02.2016 according to Hindu

and ceremonies, at the residence of the respondent

situated at Steelworth Boruah Line, Near Sai Motors, Makum

Road, P.O. Hukanpukhuri, p.S. & Dist. Tinsukia, Assam. The

petitioner is humble person and a daily hazira worker as

Mohori under private contractor.

2) The brief case of the petitioner is that after marriage

both of them lived in the house of the petitioner as husband

and wife. The respondent without any rhyme and reason

pressurized the petitioner to go to her parents house.

Accordingly, the petitioner sent the respondent to her parents

house asking her to returned in z-3 days, but the

respondent spent one month in her parents house. This way
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the respondent had grown habit of spending one or two

months in her parents house. Though the petitioner's mother

was an old lady and he had to look after her, but under

pressure of the respondent, he had to sent her to her

parental house. The petitioner tried to make understand the

parents of the respondent and to his wife about his ailing

mother and her Ioneliness, the respondent left his house

without informing him and since then the respondent is

living in her parents house without any responsibility

towards her husband and his family as well as mother in

l.aw.

3) In the month of February 20L7 the petitioner met

with an accident and his legs were injured and as such he

had to remain on bed. There was none but his ailing

mother at home who herself is a heart patient. In that

also the respondent did not come to her

matrimonial house. The petitioner also engaged Mahila

Samity and other persons to bring the respondent back to

his house but all his efforts went in vain. His mother in law

also did not send the respondent to her matrimonial home,

rather, she insisted on financial aid to their home.

4) Out of their wedlock a baby was born to the

respondent in the year 20L7, but the respondent did not

inform the petitioner that she gave birth to a child. After

the birth of the child the behaviour of the respondent has

been changed. The petitioner tried many times to bring her

back but except humiliation, he received nothing. The
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parents of the respondent is also equally responsible for

such behaviour.

The respondent always threatened the petitioner to

lodge false dowry case against the petitioner and his

mother if he asked her to return to her matrimonial home

and thus she has also caused mental cruelty to the

petitioner and as such, the life of the petitioner became

hell. There was no social value of marital life in the eyes

of the respondent. The respondent herself broken her

matrimonial house and there is no chance of reconciliation

between them in future. Regarding their marriage no

proceeding is pending in any coutt.

That the cause of action arose on t7102120L6 being

the date of marriage of the petitioner and respondent, on

the day of every one month and two months visit to the

parents house by the respondent and staying there leaving

the matrimonial home, on the day of visit to the

respondent house by social persons and social activist of

Mahila Samity, on the visit of elder sister of the petitioner

to the house of the respondent to bring back the

respondent, on 24.12.20t6 the day of leaving the house

of the petitioner by the respondent, on the day in

February 20L7 when the petitioner got accident and bed

ridden, on all the days when the petitioner tried his best

to bring back the respondent, on all the days when the

petitioner talked with the respondent and his mother to

send back the respondent to his house, on the day when

the respondent threatened to the petitioner to lodge false
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case of dowry against the petitioner and

on each and every day after 24.12.20t6

deserted the petitioner from her matrimonia!

7) As such, the petitioner has prayed for

marriage/decree of divorce of marriage with
per the provisions of section 13(1) (ia) and

Hindu Marriage Act, 1955.

his mother and

the respondent

life etc. etc.

dissolution of

Respondent as

13(1) (ib) of the

8) The respondent was represented through his lawyer
and filed WS, but he faired to appear to contest the suit to
negate the case of the petitioner. Hence, the petitioner is

directed to file his Evidence on Affidavit.

9) I have heard the Ld. counsel of the petitioner and gone

through the material evidence on record to decide the suit.

Discussion, Decision & Reasons thereof:

10) The Petitioner has submitted his evidence on affidavit
as PW.l and it is evident that he has testified in a similar and

identical manner as that of the contents of the petition, which is

narrated above, as such, his evidence on affidavit is not repeated

here for sake of brevity.
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OR D E R

11) Today, after going through the evidence adduced by the

petitioner. I find that the petitioner has proved her case. I am

satisfied that the marriage between the Petitioner and the

Respondent have irretrievably broken down and there is no

possibility of reconciliation between them. There is nothing to

discard the evidence on affidavit of the petitioner. Therefore, the

petitioner deserue to be given a decree of divorce as prayed for. In

view of the above, the prayer for divorce is granted.

Accordingly, the marriage solemnized between the Petitioner, Sri

Umesh Singh and respondent, Smt. Priyanka Prasad(Singh) on

L7.02.20t6 stands dissolved U/s. 13(l)(ia) 13(1Xib) of the Hindu

Marriage Act 1955.

12)

13)

Prepare a decree accordingly.

The suit is disposed of without cost.

Given under my hand and seal of this Court on this the 26th

day of August 2022.

Dictated and corrected by me.

%Ns-Ls(J.K Da

Addl. District : roiJ-2fuff-
Tinsukia.
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Addl. District Judgb'Z(FTC),
Tinsukia
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